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CORAM:

H on 'b Ie Mr. S. K. I. Na(V i ,J .M •
Honlble Mr. S. Biswas, A.M.

Sri Ram son of Sri Ram Subhaq at present
wor k Lnq as substitute in Marduadih, N.:~. Rly,
Var ena s i.

. ....• Applica nt

(By Adv: Sri R. V~rma, Sri N.N. Lahe r i )
';';'

Versus

1- Union Of India, through General Manager
M. E. Ra i Iwav , Gor ak hpu r ,

2- Divis iona 1 Rai h1ay Manaae r , N.::. Ra i Iwav ,
Varanasi Division, Varanasi.

. .••••• Respondents

(By Adv i Km • S. Srivastava)

o R D E rIllE. (ora 1)

(By Hon ! Mr. S.K.I. Naavi, J.M.)

Sri Ram has come up under section 19 of the
Administrative Tribunals Act seeking reliefs to the effect
that the respondents be directed to confer. the temporary
status to the applicant and provided consequential benefits.
In view of his, havinq put mOre than 120 days work.

2- The respondents hav'? contested the case and filed
counter reply. In para 5 of counter reply, it has been p Lsade d
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"There are two riva 1 claimants aqainst one post
havin~ the similar name and parentaqe, one is Sri Ram s/o Ram
Subhaq at Sl. no. 218 of the list pub Li.sha-t under letter d't ,
10-10-9C and the other one at sl. no. 220 in the another list
published under letter dt. 29-1-92. Both these lists consist
the name of these casual labourers/substitute who have workei
prior to 1-1-81 and thereafter substitutes of these lists are
being utilised aqainst caualties as and \l'lhen arises, be i no
authorised casual labourers/substitute. Rut aqainst the
e Fore se Ld s i no Le name one Sri Ram s/o Ram Subhag, villaqe
and post Thapa District'Siwan an~ another person Sri Ram s/o
Ram Subhag, village Mushipur, POst Mau, District Mau, are
c Leirn.i no their riqhts."

3- In para no. 7 of C.A., the respondents have brought
on record that under above ~ circumstances, the CAse
has been entrust<=>d to Sri r. K. Srivastava, 'lelfare Inspector
to investigate thorouohly, and submit his enquiry re~ort
at the earliest and on receipt of the same, the respon1ents
shall be able to take further action.

11- i'lith the above position, in vi ew v'e find that, as
per respondents r case there are two p= r sons hav i no similar
name and parentage to claim for beinq qiven the service
status. The resrondents ought to have sort~d out the position
much earlier.

5- The responients are directed to take the decision
within three months from the date of communication of this
orde~ss appropriate detailed speaking reasoned or-ie r
regarding absorption of applicant as per rules.

6- The O.A. is disposed of with the above direction.

No order as to ct os ,

:::-' ~#-r
J.M.

/Abhishek/


